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PAPERS LAID ON THE TABU 

NOTIFICATION UNDER THE SEA CUSTOM" 
ACT. 1878 AND CENTRAl. EXTISES AND 

SALT ACT, 1944 

The Deputy Minister in the Ministry 
of Finance (Shri B. R. Bhagat): I 
be to lay on the Table. 

(i) a eopy each 0 fthe following 
Notifications under sub-sec-
tion (4) of section 43B of the 
Seas Customs Act, 1873 and 
section 38 of the Central Ex-
cises and 531t Act, 1944, mak-
ing certain further amend-
ments to the Customs and 
Central Exise Duties Export 
Drawback (General) Ru\l'~. 

1960:-

(a) G,S.R No. 577 dated th<' 
28th April, 1962. 

(b) G.S.R. No. 578 dated the 
28th April, 1962. 

(c) G.S.R No. 580 dated the 
28th April, 1962. 

(d) G:S.R. No. 581 dated the 
28th April, 1962. 

(1') G.RS. No. 643 dated the 
12th May, 1962. 

(f) G.S.R. No. 644 dated the 
12th May, 1962. 

[Placed in Library. See No. LT-
158/62] . 

(ii) a copy each of the followinc 
Notiftcations under 9Ub-,ec:-



Election .• .r:v AISTHA 10, 1884 (SAKA) to Committee. 8060< 

tion (~) of section 43B 01 the 
Sea Customs Act, 1818:-

(a) G.S.R. No. 586 dated tht' 
28th April, 1962. 

(ob) G.S.R. No. 587 dated the 
28th April, 1962. 

(c) GS.R. No. 626 dated the 
5th May, 1962. 

[Placed in Libra,ry. 
159/62]. 

1Z.12~ hr.s. 

See No. LT-

ELECTIONS TO COMMI'ITEES 

COURT OF THE UNIVERSITY OF DZLBJ 

The Minister of Edur.ation (Dr. K. 
L. Shrimali): I beg to move: 

"That in pursuance of clause 
(1) (xvi) of Statute 2 of the Sta-
tutes of the University of Delhi. 
the 'Members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to ~erve as members of the Court 
01 the University 01 Delhi." 

Mr. Speaker: Th" question: 

"That in pursuance of clause 
(1) (xvi) of Statute 2 of the Sta-
tutes of the University of Delhi, 
the Members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to 'Serve as members of the Court 
of the University of Delhi." 

Th.e motion was adopted. 

COURT 0 .. THE AuCARH MUSLlM UNI-
VERSITY 

Dr. K. L. ShrimaU: I beg to move: 

"That in pur,uance of clause 
(1) (XViii) of ~tatute 8 of the 
Statutes of the Aiigarh Muslim 
University, the Members of J.ok 
Sabha do proCeed to elect, in such 
manner as the Speaker may 

direct, two members from amoDg 
themselv~ to serve as 'I1ember~ 
of the Court of the Aligarb Mu:-
lim University." 

Mr, Speaker: The question: 

''That in pur.'uance of daus~ 
( 1) (xviii) of Statute 8 of the 
Statutes of the Aligarh Muslim 
University, the Members of Lok 
Sabha do proceed to elect, in such 
manner Ill; the Speaker may 
direct two members from among 
themselves to serve as members 
of the Court of the Aligarh Mu-
Um University." 

SAMs.A1l (CoURT) OF THE Vr<;VA-
BHARATI 

nr. K. L. Shrimali: I beg to move: 

"That in pursuance of subsec-
tion (1) (xii) of Section 19 of the 
Visva-Bharati Act, 1951, read 
with clause (5) of Statute 10 of 
the first Statutes 0 fthe University, 
the Members of Lok Sabha do 
proceed to elect, in ,uch manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Sam-
sad (Court) of the Visva-Bharati.~ 

Mr. Speaker: The question: 

"That in pursuance of sub-sec-
tion (1) (xii) of Section 19 of the 
Visva-Bharati Act, 1951, read 
with clause (5) of Statute 10 of 
the First Statutes of the Univer-
sity, the Members of Lok Sabha 
do proceed to elect, in such man-
ner as the Speaker may direct, 
two members from among them-
selves to serve as members of the' 
Samsad (Court) of the Visva-
Bharati." 


